
O.A./15/89 

Coram 	: Hon'ble Mr.P.M.Joshi 	: Judicial Member 

916/1989 

Mr. P. • Handa and Mr. N.S. Shevde the learned 

counsel for the petitioner and the respondents present. 

It is stated that the respondents so fr has not 

filed the reply. The respondents are at liberty 

to file their reply within 4 (four) weeks from 

the date of this order. The case be posted on 

21.7.1989 for final hearing. 

( P,M.Joshj. ) 
Judicial Member 
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RDhR 
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Vico Chairman 

iiard Mr • O.haniaa and 	.e. .. hvde, learned 

aevocates for the petitionr and the respondents. 

riho etiticnr' s cse is that ho has £i:Lcd roprosent 

ation on 7.6.73 cod C. o.8.oS nich have not been disposed of. 

The respenuent' s reoly shows that ne does not admit the 

- receipt of 	representation but there is no clear 

IAk 
	 statement that such representations had not been made. 

earned advocate for the petitioner states that the 

personal file of the petitioner shows that the represent-

atioii was duly received and then forwarded. It is 

nleces5ary, however, in the facts and circumstances of 

this case that the claim of the petitioner' s should be 

on t,/e merits clearly by the competent authority 

after enquiry into the contentions in the representations 

ana a speaking order be passed. The oEemay be 

furnished 	'the representations by the petitioner within 

13 days of the date of this amer and thereon the Chief 

Personnel Officer or any competent uthority to ehom the 


